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wfea
NOTICE

AN 8 AT & JETATC UweA 11 J9E 1965 g% ywrfee feg g @ —
The undermentioned Gazettes of India Extraordinary were published up to the 11th November 1965 :—

% aeT S ardrer gy ot femy war faaa
(Issuc (No. and Date) (Issued by) (Subject)
No.) )
156 No. F(56)B/65 dated 8th Ministry of Finance. Annual Financial Statement for 1965-66.
November 1965.
156A No. P.N. (U.K. LICENSING) Ministry of Commerce. Schedule for licensing of Cotton textiles for exports to the UK.
g of 1%%655 dated Bth Novem- from India—Balance quota for 1965,
cr, .
No. P.N. (UK. LICENSING) Do. Scheme for licensing of Cotton tcxtiles for oxports to the UK.
9 of 1965, from India—Balance quota for 1965.
157 No. 102 Pres./65 dated Sth President’s  Sceretariat. Awards by the President.
November, 1965, .
"o 102 NWo/65, famtw weeafe afaamg TIGFE T TR T HTAT |
9 T 19651
158 No. P. N. (Italy Licensing) of Ministry of Commerce, Scheme for the licensing of Cotton textiles for export to Italy
1925, dated 10th November, from India—Quota for 1965.
1965,
159 No. 12/43/65-E Ptg. dated 11th Do. Delegation of powers under the Defence of India Rules, 1962
November, 1965. to the Custodian of Enemy Property for India in copnection
with the import of Jute from Pakistan to India,
160 No.96-ITC (PN)/65 dated 11th Do. Amendments in the lst of sponsoring authorities for Pharma-
November 1965, ceutical industry.
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Copies of the Gazerttes Extraordipary mentioned above will be supplied on Indent to the Manager of Publications, Civil Lines,
Delhi. Indents should be submitted 50 as to reach the Manager within ten days of the date of issue of these Gazettes,
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=

wrr I—gox 1

PART I—-SECTION 1

(e HaTen ) Brywe)  wiew GONTT & HETEE odt gewawy wqrovery gy oy wY af e o, fafawt
T wramt sre dwedt @ wafaa wfugewang

Notifications relating to Non-Statutory Rules, Regulations, Orders and Resolutions
issued by the Ministries of the Government of India (other than the Ministry of Defence)
and by the Supreme Court

T Fiee
7% frerfy, famia 17 faarat 1965

Ho 11159/ 6 51l frwaifem safem w1 gl
ofr=eft o7 gvw weger fir weivg T & fad
" AT S X FI G ARG F E —

02639985 FFOAT FATET NIEET GAAITT

wEgA giE, ¢4 wafend (wTaTE)

(qremTT wy swelt fafa—10 faame 1965)

10 fadaFa™ 1965 &1 I1A: 8. 00 & TiFEAHT AT
T b 3% F1 ux wdT & ay guaTT a3 ¥ femias
TS &M AT AW F T U HEeaqul ST G% ATHAT
foram | amRAST & qd W & AT A e #0
WA ¥ IF 9.00 A9 gAY Afyw dfem 7 5w w4
feafd &7 wfvAT w1 SqwA FT FECA FAET ATER
BAMAIR. &e5A gz, SifF uF {vramaes 1™ Iwe &
FAVER 4, WA, AAT <Hi ayfe & grarely WLy FrarEry
& = S ¥ TEY FuAT 17 & A ave g feafy @
AT qg | qrAFl (Pafdq F1 wgw F g TR TG F
s 2% 1 e w fagr qur ofrermr & sy feafg w1
T FT TR U 0 NG F T T AW AL | 5 w4
qF W o EFHT A Irg, * (AT AT AT ST 9% HETL
T =y faemiza] & qerare Ty &1 ) fadfs s
ALY AT FAVRT eg goig 7 qq o vF o< mg
&% T 9y {PHATEe O ¥ e S el g
FYI gT 98 017 F uF a1 feredirzs A5 & mawey ¥ 9gd
T AT T B AT g |

& & ST SIeFor a7 NTATGEAT ATHAT w9 F o
ZAARIL 355 SH1w &1 €T30 KA 4 I aifqat
#1 Afxa fwar | 2a q0Fr & wer e ot gy
HY QU SYAT qAT 9 g7 fAeeae # y Merart &
e ITH AR AAFIAF F1 7 Faq Ih7 £F L
TG TAET fedaT Aar AT {91 FY ISATH GEATHT
& AT TH AT ETev 4 |

(mi® 15 w@gaw 1965

Fo 11289/ 65-—1qfT famifa safFq 1 gerdy
afg=rdY €T 9% 779 ST SRt WA & % g (o
9 AF ' T ETH T ATHET T § -

ez AT AT FIAIGH IR

(sméo Ho-5565), TAT &M Cruizies))

(qeemre #i sardt fafa—11 famvaw 1965)

11 faeae 1965 Ft afvede Fdq ARH< JEAST
AR FT S § Ga7 g viorive @ miwwmsy foue
TTAFIT YFET F (G TC 87 §AT H qeaaes ey
FT WEEAT & HATHT FIA 7 F1 |qw o7 a1 fo
fRaTer 9T S9TAF wrpET Fe A wrfreE FeeE
% fag wa ¥fsire (wt qar stfaser & @i omy @
TEY |1 Y FAATAT & 91 ¥ FRIEAR AT T qgrAa A

IAAF AT Sy stewAr 1 ey | wfyed w9a ara-
T 39 qag F747 Wadz & a6m om0 g, 77 F A
HUT FY FATT T L ATT TTT TC 32 @ HR T84 d2TH0T
FT QAT A TFT AIAT TF SAEA & 919G LA
fater o sremmer fFar | g & AT @idt qar 3R
HI AT 0 TC AT SfFETT Fid ATAR T8 TR
FIFAHET | sffa=fae @ qar argd g ax ot s ¥ o
A & IR g FT fRAT)

14 fagrax 1965 #1 qafy ag a4y srga 4, e
aqft Wwde F arq gy ox sfyae v F fod
bRt {1 ggan, fawem qar st et & fawm A
FXA U I T ACAqa® sl ASe & arq sweer
FH TEIA T4 T SRS 97 16 faam=< 1965 FY
e FT fqar | I9% e 3% q¥ st @17 gy, feeg
Flomdl ¥ TTAE, 98 T XA FAAL 9% 52 vy oW g
ST T {7 1 AT 77 1 I SrFA FIH T FARL
wE AT | a Aga @ A Mad ¥ owg # W
FEILR MI3AL 9T A1 SAFAN FX A HAq 9 IF
TIHT, W, F AT 60 2% vaeq 77 2y 7ur w7 wfgedz
FAT FRGR TATET T AgF g1 T, 937 oz wg
FT AEL ATAAT FAT 740 1 79 Arvgrger &fFar &«
6 faa g% o+, AfiRde @@ arod @i wefng o
HILATE QAT #7 Foaaqd TOETEHT § TR 47 |

fa® 18 FATAC 1965

"o 113599/ 6 5——wrgafa, Inv wxw afaw & faei-
fea afariidi &1 o=t diar & f@g ofe s @A
FH E —

afirmfcal w1 A qar qq

= Suex fag,

gfere Fo-Frdrea,

farez, s fa,

IET WA |

A veAre fag StenT,

gfem I7-fade,

feYer, sy fora,

I Y2 |

=i o5 fg,

FTHETT Ho 22166,

1541 FEfaTs,

srafirs oA FTeETAd,

HAT, FAL AW |

qaell %1 famwor fwAw faw gaw wam feg wg o

25 IMEA 1963 T ANTT & F{<eo I arefrers =y
forgae JaAt & g7 (WAt 6 awager wid & v w9 R
FEnra $16 Far w7 Fg A 9 sesy g @
g7+ BT AIA *1 F(AAT 78, %, {7y gferr &t & 3ot
AT 9T 9gFT § 97 & (g agt & v 99 av 1 g
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(PArT I-—SEC. 1

aer & fAq TRt w1 18T FTAT wEAT AL W7 A4 (w39
O A 4T | AT g 7 (AFAT & qfy weva Ty
T fad g st gfva s9-frdes wims fag offe v fag
=g & orftr gforer T &1 ITFAT F aa-fagt &1 ofrer
F & fag AT fwar war ) gfew 2o e F UF G
9T qg=r 9 T F (T g F wg 4v | gfew a9
fawea &t mn—x am faad So-fadeas s g,
o1 fag T et T a1 fae 9, 99 & 9 & 0F 9
FY HIT TFT TET GT AT F WT & T AV W G
fear | gierg 23T 7 17 F wiles & wvad warfaa fean
fay ®15 SIS 37 F7 Forg W) =7 fagr e 9ewt
JqrEAT & 7% g gl T I0-fader Sgm aw arE
FaTs, {6 ag are-arer a0 A | Su-fadeE TR fag
T G A AT FTAF AT ITFAT 97 AT TG | FA A
Iq-frdraas =TT T wre & A ot STt 0w Areardy aE
FT &Y FR T &Y gferd o F 7y e W 9eE |1
HTR &1 17 | 3T UF q92 7% 1 A § WL w1
ALY AT TE

o e I Ty A a7 Iu-fadiew wim fag el
TR X uE AT grefaw FEE g a1 farmy fFar |
¥ FIeedAd It Tag & @19 T FT W MY AT AET
¥ AR s F99 F T F ATA I AT FTHATAT AGT
% A Ir-faded A7 o g @ s e
WY arfier €1 ¢ | g YA ATHE UE AIH0, AN TEAl
AT AU F foar 74T 97 AT a7 Y wpEn F Oy a
qr, eraAT & a8 faemr | w=% #1 IgE F F fag
Ir-fadiegs s fag &1 MiAaTe 7 ae F Sv-fAdes
FE F1T FTEqH IeHA (9E AT I¢ S FTH K1 G4
7 Fhe g1 | A T A HR gfaand qr dier-
ATET FT UF WY 71T AT g% |

B 39T & Q71 Iv-fAdeT wiw fag aur el
farg agr o7 Fream gewd fag STt w1 wrdr wedl-
AT & TA FE A17 AT AR FF N1 IeFE Fvar qar
Feegaeaorar &1 Ty fgar |

2. % qaF gferw wEw fAaamaelr & fraw 4(i) &
e AT & [= fag o 73 & T wereawd faagw 5 &
yeqia fada @fga war W faais 26 e 1963 ¥
faar st |

do 114-5%9)65—reafd, dwhla gefaa gfaw &
freifere stfrsrdr #1 gual far & fag wrogata 1 giwg
aar wfer TRA YA TR NEAW FA G -

afordr &1 AR T 9%

=t T, T,

A ATGF o 13510,

134t Farfaad,

Fediar gafera gferd

anril v faat faaw fag qaw g fwae o

15 30Ed 1965 FI UT & FOX OT a1 JEAT B
¥efla gatard gfera oY o7 @12 @1 e el 1
TR FL AT | FT HTFE F\g geferm gferd
farfar @ T FT AT I AT Te6 T T I B A1 ThF
amx A A ¥ fafa ox a1 FTE | T
ArFrETET FT o aeqr fufag F) 36 N ear ¥ g7
TEA F AT & A3 ek (4 Gferd T T8 7 qqre(
qfger T AT A7aq: 4 ATFAAFIICT & 07 TFT
gfagiforg sreewer &1 fawer FT faam |

EA & QAT AT ATIH T TH ) T FAT (AN
FGFAMS T | 97 AT AEF WF TH F FERAT [T-
fasr fag o 977 aref TR0 F qge oETE FT AT A1 I
fafax & o7 %7 wEa w1 ame w7 fzar ) dar w1
JAY JAD! TE § A H1 OF Tre(( F0 | 6T A T77E
A HCY g gad Hal G fqar S sy fFarEs &
WA, FT IAATF T@T | A F1E R A el gy a7 o
faar fafFear-agraar & ag wa, & qa &+ agar @7 99 TF
f& o ara & S | A W AT )

el STPRITT GREAT Y TTATE T FI gL A ATAF
A% M A FOFST AITAT AT SoAEqT FI FAGTLIIA
w1 afvTa faar |

2. T 9% Togata &1 gfere qur T T YA 987
faaraei & frgw 4 (i) & seaviq ivar & (&7 f@ar o
TET & T9T FACTET (979 5 & steqaiar faate eafigpa way Wi
faat® 15 e 1965 & far S |

Wo 115%%/65——regafd, Fwda griaa gfas F
fmifea srfasrd #1 adr @ivar & fao aafs #7
gfere qr ofF WA [T 976 TA FQ@F

sfaet wr At T4 93

=1 a3 faz,

FFEAAT Fo 13504,

134T qerfaaq,

Feara griad gfas |

aamit wt faaor forad forg qaw s famr o

15 WTET 1965 FT TT & H4(d T a9 FEAH &
aedig gelerg gfaa DNF0 o @3 | sarwworerTat o
ATFAN FT 391 | FB ACFATFR AT griga giaa
farfare @@ v & T T AT FHL 1T A B A gH
qTE AT AT Y farfa ax M= o FT & | Ao
HTFATFRTILET F7 T =1 (oriae €7 996 frear & @47
qEa &1 FA TEAT & A189E doxq G iad glaw I8 T 99-
arel Siasre faar o svaa; 4 sewerormIfeat & sor
e glanifaa s ®1 fawer &< faar |

FEAT GIAT (98 H A & THT I H1 I T
a7 APHATTICET gU8 hF T UF g9 F 9(Fa g1 v |
Fq AT STat & arasg (o 3@ A1 Ao AT wwEr
ft, s a&@T fag F st = 7 AT a7 §F A0
| IF q&fF ATFATFRIG 99 F ST A A3 9T 70

T4 TB9T § Areeda a9 fag ¥ Fopce d<ar qar
ISHEAR HI FAAIFAST F71 ufcaa fxgr

2. 43 95F ST FT GFAT T4T AT TAT WAT TAF
fraamadl & faaw 4(i) ¥ deqaa izar & fag f@ar s
|7 & qI7 FNeAST fqaq 5 & seda faww e swar
WY faiw 15 A 1965 & f&ar srrT |

Ho 1163W/65—gid, ¥17 gifwa gfaw &
faerifaa stfawrd F1 Iuay T & faq wegufa w1 gfag
aar 9 THA JAT 7F T A §

AferwTr w1 Amy qur 9%

=) e fag,

FFETH Fo 13688,

1341 FeTfEan,

¥ gefag gfwe (eadia) |

gt w1 faew (A fag g sarw faear e

15 FE 1965 F1 UT ¥ FOF 99 9 I M
Feiig gefaa qfew sFA o3 -3 @t arerEat q
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ATEAT FT 797 | FS ATFAUHRI R GO giew
FarfarT o 7 7 AT Y AT qeh ] TCZAA oy 317 TE
A =T onT ¥ forfare o dEfiardy g #7 4 | T
SRR &1 UF aeat ffaw #1 qvs wreet 7 a1
TEA A1 TN AW F AR AE AT AT T A
geraret sfare fRar 1T swad: 4 aERROEAT &
syrop Fr g tior srsmer w fawer &

ATHAN % AT weedaw (efEw fag fofaw & fae
W AT HAC §YE) AT AT | W WL A TG A
¥ ford S 0 S e, W AT § A AT
St FrE F TCATE T FQ gy guy Araf dwrer frar o
arHUTETAT FT IAET TET | A AT A FTR A
sefae firg #0 T T OF I e @l {1 g AR
# AT |

Freerad QUAT (9g TAT S| ar fom et w1
g o< furfaw &1 wraa fgr ) gl g wey 9ud g1
AT AT AT FAT A § ATAT AT AT A A9 Fi=-
g, fad gaN gy gt & afae a3 &
g 1 afesw fzar

2. Tg T3F Tegdfa 1 gfew qur af| wwa a1 =wF
framrash & faad 4 (1) & s e & g faam <
TgT & quT GevaeT fraw 5 % svana faww SfiEa s o)
feate 15 3/ 1965 & faar st |

Fo 11749/ 65—vgafa, =g grfag gfaw =
frwifea afasr 1 998 dar & fag gfew a=F =
FING =

fuwTdt §1 AW qur 91
= g3 938,

gAY,

1347 srfem,

FE glEAd g |

ureit w1 faragor fed forg qaw wawr fway @ o

153ET 1965 %1 TA & HUATTA a9 qEqq A Hea(q
gefara gfem = < w137 @ srwERTE A s
F¥ faar | F5 ArEuET Fa giaa gfem fafar g
LA T T T HIT THU 4T TN G 1T 58q% a1 A0
T & farfert ¢ i) o F= &1 qeTwar A
FTiedt &1 uF a&n fufaw 7 o ey agr | aga &
FH gedT F FAGT T GRfAT gfaw ey ¥ qorared
wfaFT famr X sr=T: 4 SrEorEEl & qrr deE
gfaatfas sermw #1 fawe w3 faar )

g HROIATAL, WA FAREAT Fa7 7 TaTiAT
glaard & serworEriat arer fvg e sy oF Sfag
TR & HET W FT AEAT FA & (G (g =1 &7
Seaifed FT I UF THC Y FEL AHT 9T AEAT A g
w0 #T AR T fag 7 Iq@ wied &1 0F gra< gamgor
fagr | THT FC §U IR0 JAFT AT 0 Fr Aiferdi &
TR EET 990 | gAAR W fag T oreqaw w9 ¥ aaw
wfsa Favariaea 1 frigs fear qar wiwqaedt e g
g1 Y MQ Fazger sweFwe w1 fawa w1 faar))

2. 78 T8% Yo o1F froamed & faam 4 (i) &
e AT & faq faar o1 g7 § qun waewa fargs
& st faare @fFa war o faqiw 15 e 1965 F
far siraT

Aréo Sto MoafaT, Tegafy F afew

Ny e
L
A% faedr-11, [E3ATF 20 ¥ 1965

do 4865 TToHTo (3o )-To——WTTT TIHL &
7 HATHG F 16 T4 1965 F Whow SO Tho 42/64-
TFeATTo (W¥e) ¥ swflg ArarA & T AR F)
SWTAT SAFEAT K FAF FTH I9% FRIST & {7 ATI0F
It 97 wiqded 3% & faq U ST (gE far T ar )
9T GFET T ATDT 6 WY, WG EEHI F 12 AL
1965 % GHeq TET 4]8/65-THo HLo (o) To F
AT TIA G, TUK HaW § I WL T ag frrwera fepar §
fa st & o) fawrfod &9 €1 sifaw fafw 30 FamR
1965 FT IA 31 AT 1966 FON |

Sce ]

sram far star & f6 g8 g% 30 oF gfq g o
geaTd AT T TIAT % Faraat wifg &1 |t Jr7 q47
qz qFeT WTLT & Toray § it wFrioma FHar

g o SR T ITaT § F gFe B OF-0F TiT e
% o[sdeT qUT AIEAT FT WAL AW |

gfx waf, afwa

Yorer Fistrerr
(rwe fomr)
% faedy, f&ti® 27 FavaT 1965
Ho 31(12)-65WTo-3(@o ) —T6qqfyy g faway
F 2 W@ & ToOd ST f& iE 5 A9,
1962 & wrt I @ow 1 § SFThwq faw dawa (s
fastr) w fadi® 5 9aW@Y, 1962 $T HiugITT T W
(%) & ar=q ¥ frwafafad wez Sy T =1figd o
, a1 fagar & qafaarg aF, S W 0w grod
2. T HEW 9, OF AR AT q6C & a6 &
qrad 2 & WY aWR g |
#o o ¥3, dYFT afa

st Far i e
gfar eer aereitnd Pawre Pavmr
g
% fxee, faaw 8 qar@< 1965

#o 21(8)/65H o~ ¥R gft waww (qfa
TR farra faamr) & Wi@-a@ER T 12 e
1964 %1 UF osaqq afafq frgaa & @ifs oy =fafy
qEART [AFE AEIiewred § G5, T, FTATmeT
qur Frfafy &1 odww #, fawiow, o9 et ®1 g
G SR F1 | favr gaT §, aut whee § @R ot
SRITH(TH SHBAATG §F0T G FAT & JUT 9 guIR
% AT Frdand! 1 guTT ] arfe seerae # fag sree
&7 frEe gt @ |

2. 9eAqq GAFT ¥ 11 JF 1965 T Fw yiIaw
& WA 1 %I 7= far |

3. IswA wtafy #Y a5 fowfaw fomax s@ o
fwlrgrﬁmaaqu‘(m%ﬁvhaﬂmaﬁﬁq
EIWFmtﬁfth%fmmﬁﬂfwfm&

|

4. weayA wfufy 7 9t qeaa w1 frar @ o

Wam:ﬁumfwréwwqm?ﬁalamm
sy

ey § 5 g5eT A1 uF v avft sxafoga smatesr
safaaal &1 99 & o1y | ¥ "

ag WY AW § fF deq e & TTaer § ATy
* fae ww o fear s ) e

o wATHIIAT, afag
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ik _ weau afufa w1 I o TR F T
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1 B ] 2 o _ 3
1. fadeft [y wr @z
1. fafws fammet § g6Ts &9 § Tear & gaqur qfvad! gfaed w1 gfadeq § afog i ET

TR TR qw o o 1 afz wvé wfawd g9 s a7 faan S § @1 sadr gae
IR FT T & T
2 iy famre wgifrdurem & aefrer saafega guwat oy wed A, st
1T e qwil T s
2. qd-SUARI FT a4 AT 9% frgaAw @{ § gfmm 3 17 g fRaragt & g
Y TgA & fo sifrr Seanfa aegert & avafead st st & aefas
FEAT AT AT % G@fT I ©ATfaq w1 S ) Sl W ael sETa-smaEagal a9
3% TE-SEEIE § Ag wthfed @ear 3g7 F v F o aew fwar st
3. HTARA-NA FT qIAT FT GATAT TAT E | SiET]
4. ITARA-F gyl Wore wrfEn | ag smAfaw Wi o g & A wfei F v afvedw & @y g 6 ea-

HTAT A1fET | faa mar & gf= *7 9 wfwat
WS AT =Ry |
5. TUFHT TCANTT STAT AT [ & S(TAEA-Ti 1 F1 ALt F =72 7 & 1= 961 16 wEFd
X | F 15 TEEAT JAT AT T FAT TF |
6. oo TETE | faaifa sfaw ardm g gt w1fge foa aia aF areza-aa am-1e IET

faerer wigTfrRme | wg= s | ag awAiwl fagra wgifemem 93 fad e
# {5 ag safeqera wreel § faees &1 afgepa F3 3 o 17 afE 3 & J1e S[raaeT-Tad H1
T [T Ay sodl famfro Fara Sfea st @Y ar smoa
frata weg frdas ag spmfae w70 5 faema &) afgvga 77 fammr g fee
ag gffeaa &7 forar sy fp s safaqara wwer | faerve, T fasra aet-
fagymerm & Gt s 1w, sfaws afasrd o afecsa fFaraar g )

7. S fARMTerd & aEee-09 SN F QU & SETT GuE R g o 9T TIFT
qri@t & seEr ST |/ ang S = rfed |
8. STHEA-TA! & @9 WTo F19 I 7 70T & g sraver fta e (e &t T

qereveny forpTer AETieTeT & O e 37 sq=eey T AT | @il Q8 strama-aai

®1 S o 19 Ao SpaAT St H 19 ATATH & w0 AT g, JI ATeT I

MCET |
9.  IHRA-TE & FHAT & AT & & s, TR iR FH Fre qrell ot A frr o o ZiEn]
10 SEEH-qet % ST FT o7 fA=ut qET F A0q FIA & AT T AGIG T, A

AT FY 6z § qwATHT STo-TEAT, 390 ST T {1 sred qgepeli ud, SRt

AT g1, &l T AT & SHfaf o qaan-asd v 1w T SUHAT & sAfuwrt w7

TR T F €/, FEAT A00RY | T F eI HTor oF @rg AT AR A7 - wHHa
T F FEIT H7 TAEICHTT AT |

11, SUFHT G U AT STAT G 15 & Frafae € & g wrfas FearaT-sat s w1 g
AT T T T I AT ATALA-T T 7 MG 7 R S 67 Groraar a=it
L0l

12.  “RufY ferfor it 7y gfeceer” s s faata e framae w1 ae fear wfga
& ATg-uTd febreT T R Amfess qea! F1 T F7A §TIY AATH @I AT |

13. el {oparrel & e sl et 9T e & Paor & Aeft faamref ey 1fq &1 ome- wH
0 & FY i § qraTead: TE qLA@Ar gy |

14, rf gy R Frafarsdt & srresy sATorqe w1 2 ST AT Afea st w1 g
AT HT 0 ATMEY |

15, @ IEWT & & Aree &, drad Jifq 7 w1i F Cafaa” ot gw e S a ge T TET

ATfat ot Eifg ot #1 FaTeq I EAv Arfey | fe A S duE Ao s A |,
e ast F1 qreata dTATC T ST @A faaT St g St wnfe sfaae i gu
Y, % I I § el STHAT T OF FHTRAT : A 81 (AT 1 |
16, e fermrer wenframer st fasrfomit sy s feafa qea faaeas & e oF wHIpT
STRAT O & 9 W | T9F qT9 SIraaA ' ¥ e # fau fawfon fFe g
T T GET T AT AH AT AT A )
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17.  afx s faate qa fraas a1 #1 g #1 @@= qfq argar g a1 waviEm wrd
% forg et farehrer wrerfwrrrer & g st g% A, el & A & qorra, e
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20.
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22.
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26.

sTAER-aa T & fraa & o v aem-afoi w7 gare fmr g

TN AT FY ATAGA-AT & AT Y et caAr iy R GH AT w
fereppr famare fraifa awa-ar § w1 far w1, avafrag srnfirs genge #1

gftz @ e =i |

e femri e fefers o 9T & faua , 0f ST Al 3 o & e
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faraT st | ST & fA, F= AT AR sl qur wg W@ & fEar i
fardY WX % afae &7 ST T80 £ 9

&9 AT AT S(aaal %1 3T 7 & A, F faw e wrfes S srs ot g,
SETTE & WO W AT A 9% 25 STqWT aF ®Y A@® AT ST & AT ATA!
=ifen | s g T 0% OIS s ot wrede 7 A6 el R Ty,
& AT & ferT ATRET FT AT F 25 Wawa B GG F A FTFET & AT
ot § | 59 25 Nfawe F sratd, 50 Sfererd 3qar 2,500 To TF T A AT WY FH
&Y, I BT IO 1 & STATT F7 ¥ S0 &Y 57 7oy § B o srfafera 49 smaa
e e ST awar €1 a7 IaT wfery T @) uF ooAre F 7 aAg @, S9N
AITT FIAA A IAHT JTALAHAT &7 |

Fae I ATAe | srgt aFrT faerre werfadmrer i e gt & & Prafra
Tl g% %, s fata e fefers Y, Tl w1 S v v s B qid, %
& T 1RO FYA gU, JHA ] (AHTH AGIALATAT FT G AT |

5000 Fo T FIAT qF & I Fqa | % fawgy & agwm foomam, e duar
wafy & e OF a9 A/ aryfEd ©F § aguaeT F0 F T e ghay, S
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UF ST & fel S| Soqen [e 71 7.5 NTawa q weelt SHTEy # W qur gad
ST & faaor & stfore &, ey STy FV o 1K AT 39 #1 gF 0 7 A &Y
STa & g BHIE H T ARaa FT wa & 50 Nfqwa ¥ offtew e 98 fwar
SR |

500131 15000 o F FINT F F1= ¥ ATTAT-UTTHT H) g0 SATE A fara ey
SFHIGH FT ATARTHAT 5 ATAH qTE6T FT AW AN BT oo T fopedt 9oy o
AT &1 YT FIAT T Tadagar & aAra g & ey fenaa Wy & s gy §

93 TR WG 97 % TEA BE § argu s & 50 wfqwa #7 @W5r aF @
SETAT & SATE |

w1 AT FT FTA FT ATHEDAT
LEA!
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2 {7

= ofEdT & o g 5 s
e I aFaEl & faaor wt s
7 @y gu 97 ut §F faqmw A
faaae wfas War wg 0 @,
Faer 2 5 wfqua 37 www et
BN, AT AT T He w6
IFT TR

(2) srwa raq gt W o2
A ot argEe | g adl
foay Ty &, s & fog e E
AT & 25 Aawa g woAg-
qatfirar w9t Femaa Fa« s
a1 At & fageor & fao
H ot frnfeaa el qar T
BT TR HAT AFL ALY |

g

24 § 28 T wr fawfal =@
qfeadd ¥ @ w@iga e afz
et qET wF ST O aWE
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27. 15,000 %o FAMMF AT 30,000 %0 FFAF ®rgaw) & faoqr § "yg@w s FqafY
FI FTUF AXH 15,000Tc F Jeq TF F AT Fr Ay sy i ag o
Wt O f Telt BATED AT AT F qEr % 50 wfawa ¥ sfus @ @ o
7% arq g T B FIYAT A BATer & G4 AT 9T ST 9F U, ATSHG A
FA FIAT HT 15,000 To § F7 T &Y |

28, W1 e & reSa-arCht w1 foar o faaor gud weIEy & away fawra wer- g
frererg &1 faafia fFg g fadeit qar Y §7 av<afi 0% 9w s F9ET J0E |

29. T® faawreal & STfadt £ ATAEA-0 A TF & O F TeATL BT THAT AN FT AT EIET]
FETOTAT ] F¥ FC f&uT ANy |

30, TG UF ITHF ¥ Qa4 §F ATT60F T & T@T g1 AT qra wF ey fran g vy frey e

HTXOT & ATEEY HY v opafy & sy w spfiy freher vk @), 0¥ HrAel § gy
FY el s faia qea das & fag oty 3 mifgg oF TeireT fasmar wqt1-
e & fndt AT # STEawar TE § I o wmEl § o AEdw #
qrduar g & 7d aF e farre agrfaewe & qUrAe ST wiEe |
31. Q¥ IR 1fs Y sAwwar # fawg § wgt oF ¥ sifuw awg 1 fawio gy @ SIET
&), iR wgay Ju-AgifavE 4y ¥R w1 5 s fRwer sE
AT HT GHRET |
32,  ifa = St s frafa gea frges w1 6 o @ 9wl At & e § qu feg wma e
Fifgd faed faq asdrer fawm wefawe srara #fq # afaas s srams
qHAT & |
33.  wigh TRy famr wgifaees £ faerfar a3 T s fom anfs wy /e @ L2 IFi )
feam st @Y, 3 farfcar A T stf sreff o6y ofy qoaifie Y et =feg o
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ST TEAET AEFTL B T OF AR & 7 gAa fwar Ag | qATAT 1Y |
35,  oigi eafoia ST § St sg Agt §E IR & wreon #1 foaw a3 w@iwea d LT
fd frar o

3. qafrvey wTer wr MTaTy
et fawrer sgrfctwrerg-seafeas gfd

36.  TATT-TA F HAfum e F fog gEre Ry ma & o wfiw

37.  U% IOHT B TF S{TATA-0F A FIAT WorAT AAET TRY a4 AT & g e T
wTer AT g 7 w1 wfwat F g W6 w0 |

38,  ATARA-9F, AMAT frata ger frads w1 adTaT frpre wyriemTerT & g W figa
Sl

39,  Fawme gfae difaa e ¥, vfaearm/dge/smafrai IreET ® fag ey, e o5

ard o A, O &) srdAT-oa a3 WS srfafor T B s af e, S8 g
ot fafirer g & ST H ST fRe qw@ o WSt ST Ed @

40,  STEE FRwTeR Y smagATal ®1 qdew ow 9% fave & agEar ¥ s e
wifgy S v w # forg aamk o § )

A1, STAEA-IF A AT & @ A § orea, Tvx AT Y v et ont 9T e st &hrT

42. ) frerlt & qoa T S A I 75T ® fagw & Y g g1 arwEar w9 e
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43. gt ¥ A w7 § goeen § a3wy AT frian o gea-g i | o awrfed @ T
g ¢, Oy 3m 7 A frrmfaen & aro, aweft fasra wngfmrera st fa o
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A4, PN A & SrATe & P - ¥ e & frg, srfer Y w1 Sae wear- efFa
G @75 F seaia w7 IR |

45. e fagre wEifaemew € fawfod, smaw & fag efeq v # g9 . T
wratwa wfa & ama, sfvad w1 & s Arfgg |
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34,

55,
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15 ¥ 31 faa € s & smaa-va T ware ® fag o arg-aroft # fawrfr
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wa sy fraty qer fdas #v Sfum & o e § ot it v faefolt &1
gifere satr ¥ gay wEE (e ¥ A d, awAl fada agifadarg
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Tarem srOre
% faedfl, RediF 30 oPREET 1965

Ho UHo 1-2/6570 Fo- y——78 Herradr a7y AT
AT TFo 1-2/65Fv Fo 2, famics 22 49T, 1965 %
W A, WA K| VAT GETHIET AT AT T
fafumr 1 sfge aedia @7 afwag & queg & 0 § 4
AL F 15 (ATE 1967 I ATAFS (HFT AT & 1

forts 18 fagwat 1965

Ho Uho 2-6/63~fTofo-2—I WA FT ARHTETT
stferamt famiw 25-7-1965 & aifors Galew F@ §C
ST 8120 o THo g, i, 9T ARt G fawm,

HFRIIG I, 5T THo UFo T@HT & €W 47, 24-7-1966
q%, TLT @ G, gfearer & 19 A6 Tae ¥ (&
TEE & ¥ H ATAHGE fHAT ATaT § )

T T aie, 9a€ afa

wor ot deET e
T faeedl, faiw 4 FaEEE 1965
#o 516(207)/65~Ho——Uag G Fg SR
favar e & 6 “qam wreETaT aRgER” aOrTE ¥ -
HAT TAIE aar A7 77 fqama %ex 7 Agrfewraa’ &
ATH & FATAT STE
faem wpw, SO-afAa

PRESIDENT'S SECRETARIAT
New Delhi, the 17th September 1965

No. Vi1-Pres./65.—The President is pleased to approve the
award ol the PARAM VIR CHAKRA, for the most cons-
picuous bravery in the operations on our western border to ;—

No. 2629985 Company Quarter Master Havildar ABDUL
HAMID, 4 Grenadiers. (Posthumous)

(Effective date of award-—10th Scpiember 1965)

At 0BOO hours on the 10th September 1965, the Pakistani
forces launched an attack with a Regiment of Patton tanks
on a vital area ahead of village Chima on the Bhikkiwind
road in the Khem Karan sector. The attack was preceded by
intense grillery shelling. The enemy tanks penetrated the
forward positions by 0900 hours. Realising the grave situa-
tion Company Quarter Master Havildar Abdul Hamid, who
was commander of a recoilless gun detachment, moved out
to a {lunking position, with his gun mounted on a jeep, under
intense enemy shelling and tank fire. Taking an advan-
tageous position. he knocked out the leading enemy tank and
then swiltly changing his position, he sent another enemy tank
up in flames, By this time the enemy tanks in the area
spotted him and brought his jeep under concentrated machine
gun and high explosive firc. Undeterred, Company Quarter
Master Havildar Abdul Hamid kept on firing on vet another
enemy tank [rom his recoilless gun. While sno doing he was
mortally wounded by an encmy high explosive shell.

Havildar Abdul Hamid’s brave action inspired his comrades
to put up a gallant fight and to beat back the heavy tfank
assault by the ememy. His complete disregard of his per-
sonal safety during the operation and his sustained act of
bravery in the face of constant enemy fire were a shining
example not only to his Unit but to the whole Division and
were in the highest traditions of the Indian Army.

The 15th October 1956

No. 112-Pres./65—The President is pleased to approve the
award of the PARAM VIR CHAKRA, for the most conspi-
cuous bravery in the operations on our western berder to :—

Lientenant Colonel ARDESHIR BURZORIT TARAPORE
(IC-5565), Poona Horse. (Posthumous)

(Effecrive date of uward—11th September 1965)

On the 11th September 1965, the Poona Horse Regiment
under the command of Lieutenant-Colonel A, B. Tarapore,
was assigned the task of delivering the main armoured tE.rust
for capturing Phillora in Sialkot sector in Pakistan. As a
preliminary 1o making a surprise attack on Phillora from the
rear, the Regiment was thrusting forward between Phillora
and Chawinda, when it was suddenly counter-attacked by the
enemy's heavy amour from Wazirwali. Lt.-Col. Tarapore
who was then at the head of his Regiment, deficd the cnemy’s
charge, held his ground and gallantly attacked Phillora with
one of his squadrons gupported by an infantry battalion.
Though under contimuous enemy tank and artillery fire,
I.t.-Col. Tarapore remained unperturbed throughout this
action and when wounded, he refused to he evacuated.

On the 14th September 1965, though still wounded, he
again led his Regiment (o capture Wazirwali, Such was his
grit and determination that unmindful of his injury, he again
gallantly led his Regiment and captured Jassoran and Butur
Dograndi on the 16th September 1965. His own tank was
hit several times, but despite the odds, he maintained his
pivots in both these places and thercby allowed the suppotting
infantry to attack Chawinda from the rear. Inspired by his
leadership, the Regiment ficrcely attacked the cnemy's heavy
armour destroying approximately sixty enemy tanks at a cost
of only nine tapk casualties, and when Lt.-Col. Tarapore was
mortally wounded, the Regiment continued to defy the enemy.
The valour displayed by Lieutenant Colonel Ardeshir Burzori
Tarapore in this herolc action which lasted six days was in
keeping with the highest traditions of the Indian Army.

The 18th Novenmber 1965

No, 113-Pres./65.—The President is pleased to award the
Police Medal for gallantry to the undermentioned officers ot
the Uttar Pradesh Police :—

Numes of the officers and ranks

Shri Pramendra Singh,
Sub-Tnspector of Police, Pinhat,
Agra District, Uttar Pradesh,

Shri Raghubir Singh Chauhan,

Sub-Inspector of Police, Pidhora,
Agra District, Uttar Pradesh.

Shrl Ulfat Singh,

Constable No. 22166, XV Battalion,
Pradeshik Armed Constabulary, Agra,
Uttar Pradesh,

Stutement of services for which the decorution has been
awurded.

On the 25th August 1963, the Senior Superintendent ol
Police, Agra received rcliable information about the presence
of {he gang of notorious dacoit Janga in a thar ncar village
Kachpura., A raid was immediately organised with the
aviilable police force, but before the police party could
reach the thar the pang had left. As it was dark it was not
possible for the police party to follow up the gang. Next
morning all possible escape routes were sealed and a police
parly under the charge of Sub-Inspeciors Pramendra Singh
and Raghubir Singh Chauhan was detailed 1o follow the
trucks of the dacoits. The police party reached a hajra fleld
where the gang was suspected to be taking shelter. The

olice parly was divided; one part including Sub-Inspectors

F‘ramcndra Singh, Raghubir Singh Chauhan and Netra Pal
Singh advanced towards a thar near the field, while the
remainder laid a cordon around the field. The police party
contacted the owner of the thar, who instead of giving any
information, raised an alarm. Alerted by the salarm, the
dacolts fired at Sub-Inspector Chauhan but missed him
narrowly. Sub-Tnspector Pramendra Singh immediately dashed
forward in the open and fired at the dacoits. In the mean-
time Sub-Tnspector Chauhan took cover and started firing at
the dacoits and was soon joined by the other members of the
force. A heavy exchange of fire continued for about an
hour,

while the firing was going on, Sub-Inspectors Pramendra
Singh and Chauban decided on another bold step. 'They,
along with Constable Ulfat Singh, crawled torward and took
up positon under a Babul tree on the canal bank, where they
were joined by Sub-Inspector Netrapal Singh and Constable
Muneshwar. A boy named Har Prasad who had been kid-
napped by the dacoits and was being held for ransom, cried
for help, In order to rescue the boy, Sub-Inspecior
Chauban and Constable Ulfat Smgh advanced under the
covering fire provided by Sub-Inspector Pramendra Singh and
succeeded in rescuing the boy. Three ducoits were killed
and a large quantity of arms and ammunition was recovered.

During this encounter, Sub-Inspectors Pramendra Singh and
Raghubir Singh Chauhan and Constable Ulfat Singh repeated-
ly exposed themsclves to heavy firing from the dacoits and
exhibited comspicuous gallantry and devotion to duty.

2. These awards are made for gallantry under rule 4(i) of
the rules governing the award of the Police Medal and conse-
quently carry with them the special allowance admissible
under rule 5, with effect from the 26th August 1963.

No. 114-Pres./65.—The President js pleascd to award the
President’s Police and Fire Services Medal for gallantry to
the undermentioned officer of the Central Reserve Police :—

Name of the officer and rank
Shri Ranka Ram.

Lance Naik No. 13510,

XII1 Battalion,

Central Reserve Police.
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Stutement of services for which the dacoration has been
awarded.

On the 15th August 1965, at about 0.45 hours, the Central
Reserve Police Post at Yusmarg was attacked by a 100 10 150
raiders, Some of the raiders crawled up to the Central
Reserve Police camp and threw grenades at the buokers and
this was followed by firing from all sides on the camp.
Thereafter a group of raiders rushed towards the camp.
Although very much out-numbered the small Central Reserve
Police party retaliated vigorously and eventually repulsed the
well-planned attack taking o toll of 4 raiders.

At the time of the attack, Lance Naik . Ranku Ram was
in-charge of thc sentries on duty. When he heard the first
‘burst which hit Constable Gurdit Singh, Lance Naik Ranku
Ram moved about the camp and alerted the Platoon. While
doing so he was hit by a sten gun bullet jn the back.
Undeterred by the wound, he took up position and engaged
the encmy with accurate fire. He continued to fight the
cnemy with a bullet cmbedded in his back, without medical
nid, till the raiders retreated towards the nearby jungle.

Lance Naik Ranku Ram displayed conspicuous gallantry
and devotion to duty of a high order in utter disregard for
his personal satety.

2. 1o award 1s made for gallantry under rule 4(i) of the
Twies govermng ine award ol we Fresident’s Pounce and kFure
metvaces Mledal and conscquently curriess wuh it the  specicl
ullowunce wamissible undor rule 5, with ctfect trom we (50
August 1965,

Nou. 115-'res./05.—1he President is pleused to award the
Prestdent's r'oace and birg Services Medal lor gallaairy to
1he undermenioned ollicer of the Central Reserve Poiice :—

Name of the oljicer und ranh
SO0L sarwan Singo,

Lonsiable No, 13504,

X1 Hauwalion,

Cemrul Reserve Police,

Staternent of services for which the decoration has been
uwarded,

On e 15th August, 1905, at about 0.45 hours, the Ceniral
Rescrve VPolice Post at Yusmarg was allached by a 100 1o
150 raiders. Some of the raiders crawled up to the Central
Rescrve Police camp and threw grenudes at the bunkers and
this was tollowed by firing tiom all sides on the camp.
I'hercafter a group of raiders rushed towards the camp.
Although very much oul-numbered the small Ceniral Rescrve
Police parly rctaliated vigorously and eventually repulsed the
weli-plunned attach taking o toll of 4 raiders.

At the time ol the atiack, Constable Sarwan Singh was on
senlry Juty and was wounded by a grenude thrown by the
vaiders. Despite the serious wound which could not be
atlepded tc;, Covstable Sarwan Singh continued lo defend his
post till the raiders retrenied 1o the nearby jungles,

Conslable Sarwan Singh exhibited conspicuous pallantry
and devotion to duty of a high order in this encounier.

2. This award is made for goallantry under rule 4(i) of the
rules governing the award of thé President’s Police and Fire
Services Medal and consequently carries with it the special
allowance admissible under rule 5, with cffect from {he 15th
August 1965,

No, 116-Pres./65.-—The President is pleascd to award the
President’s Police and Fire Services Medal for gallantry to
the undermentioned officer ol the Central Reserve Police :—

Name of the officer and rank
Shri Gurdit Singh,
Constable No, 13688,

XII1 Battalion.
Central Reserve Police

Srwiement of scrvices for which the decoration has been
wwarded.

On the 15th Augus( 1965, ut about 0.45 hours, the Cenfral
Reserve Police Post at Yusmareg was attacked by a 100 to
150 raiders. Some of the raiders cruwled up to the Central
Reserve Police camp and threw grenades at the bunkers and
this was followed by firing from all sides on the camp.
Thereafter a group of raiders rushed towards t{he camp.
Although very much out-numbered the small Central Reserve
Police party retaliated vigorously and eventually repulscd the
well-planned attack taking a toll of 4 rajders.

At the time of Lhe attack, Constable Gurdit Singh was on
sentry duty at the lower end of the camp. On hearing some
noise, he went forward to investigate it and was wounded by
4 burst of enemy fire. Undaunled by the injury, he took up
position and engaged the raiders. Soon after he sustuined
another injury in the neck and died on the spot.

Constable Gurdit Singh was the first man to notice the
enemy and alerted the camp. Although severely wounded,
tie continued to fight with the enemy and exhibited a high
sense of duty in the performance of which he laid down hiv
life.

2. This award is made for gallantry under rule 4(i) of
the rules governing the award of the President’s Police and
Tire Services Medal and consequently carries with it the
special allowance admissible under mie 5, with effect from the
15th August 1965.

(Deccased ).

No. 117-Pres./65.—The President is pleased to award the
Police Medal for gallantry to the undermentioned officer of
the Central Reserve Police :—

Name of the officer and rank

Shri Bhoor Singh,
Subedar,

XIIT Battalion,

Central Reserve Police.

Statement of services for which the decoratlon has been
awyrded.

On the I3th August 1965, at about 0.45 hours the Central
Reserve Police Post at Yusmarg was auacked by a 100 to 130
saders.  Some of the raiders crawled np to the Central
Reserve Pohice camp and threw grenades at the bunkers and
ttus was followed by firing [rom all sides on the camp.
fherealler a group of raiders rushed towards the camp.
Although very much out-numbered the small Central Reserve
Police parly retaliated vigorously and eventuully repulsed the
well-planned attack taking a 1oll of 4 raiders,

During the heavy and concentrated attack by the raiders
wilh LMGs and MMG and other automatic weapons, Subedar
Bhoor Singh gave a {ine cxample of leadership by moving
coitinuously trom bunker to bunker and along the trenches
lo encourage his men to face the raiders. While doing so
ne cxposed himsclf to enemy fire many times. Subedar Bhoor
singh Jdischarged his heavy responsibility in  an  excellent
mapner and successtully repulsed the treucherous atiack by a
Ltrong encmy party.

Subedar Bhoor Singh exhibited conspicuous gallantry and
devotion to duty of a high order in utler disregard for his
personal safety.

2. This award is made for gallantry under ruvle 4(i) of the
rules governing the award of the Police Medal and conse-
quently carries with it the speciul allowance admissible
under rule 5, with effect from the 15th August 19635.

Y. D. GUNDEVIA, Secy. to the President.

MINISTRY OiF LAW
(Department of Legal Affairs)

New Dclhi, the 15th November 1963

No. F. 13(62)/63-ITAT—In exercise of the powers
conferred by sub-scction (3) of Scction 255 of the Income-
tax Act, 1961 (43 of 1961) and in supersession of the noti-
ication of the Government of India in the Ministry of Law
No, F. 13(16)/62-ITAT, daled the 30th April 1962, the
Central Government hereby authorises the following mem-
hers of the Income-tax Appellate Tribunal to dispose of,
«itting singly, any case which has been allotted to the Bench
of which he is a member and which pertains to an ajsessee
whose total income as computed by the Income-tax Officer
in the case does not exceed Rs, 25,000, namely :—

. Shri V. R. Srinivasan. Judicial Member.

. Shri K. Sadapopachart, Accountant Member.
. Shri T. P. Mukherji, Judicial Member,

. Shri C. S. Vidyasankaran, Judicial Member.
. Shri P Sriramulu. Judicial Member.

. Shri B. S. Kasbckar, Accountant Member,
Shrt & B, Roy, Accountant Mcmber.

. Shri N. Srinivasan, Accountant Member,
Shri Harnam Shankar, Accountant Member.
10, Shri H. M. Jhala, Accountant Member.

11. Shri V. Seturaman, Jadicial AMember.

el B R N

G. A. STIAH, Jt. Sccy. and Lepal Adviser.

MINISTRY OF HOME AFFAIRS

RESOLUTION
New Delhi-11, the 20th Novernber 1965

No. 4/8/65-SR(R)A.—With reference to paragraph & ol
the Resolution of the Government of India in the Ministry
of Home Affairs No. F. 4/2/04-SR(R)-A dated 16th March
1965, appointing a Commission to examine and report on the
neasures necessary for reorganising the administrative set-up
of the Hill Areas of Assam, read with Government of India
Resolution No. 4/8/63-SR(R)YA. dated 12th Julty 1965, !he
+jovernment of India have decided that the Jast date by which
,qe Commission will make their recommendations will be the
3Jst March 1966, instead of the 30th November 1965.

ORDER

ORDERED that a copy of this Resolution may be communi-
cated to all State Governments and all Ministries of the
Government of India, etc, and also that the Resolution be
published in the Gazette of India.

Orprrep also that a copy of this Resolution be communi-
cated to the Chairman and the Members of the Commission.

HART SHARMA. Sccv.
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RULES

New Delhi, the 27th November 1965

Nou. 8/36/65-C5(11)—The rules for a competilive e¢xami-
niation (0 be held by the Umon Public Service Commission
in June 1966, tor the purpose of filing temporary vacancies
in the following Services/posts are published for general
information ;—-

(i) Central Secretariut Clerical Service—Lower Division
Grade;
(1) Rajlway Poard Secretariat Clerical Service—QGrade

(iii) Indian Foreign Service (B)—Grade VI

(1v) Posts of Lower Division Clerks in the Office of the
Election Commission; and

(v) Posts of Lower Division Clerk in certain Depart-
ments and Attached Offices of the Government of
India not participating in the Central Secretarial
Clerical Service/LF.5. (B)/Railway Board Necre-
tariat Clerical Scrvice.

2. The examination will be conducted by the Union Public
Service Cominission in the manncr prescribed in Appendix I
to the Rules,

_ The dates on which and the places at which the cxamina-
tion will be held shall be fixed by the Commission,

3. A candidate must be either

(a) a citizen of India, or

(b) a subject of Sikkim, or

(c) a subject of Nepal, or

(d) a subject of Bhutan, or

(¢) a Tibetan refugee who came over to India, before
the 1st Sanuary, 1962, with the intention of per-
manently setithng in India, or

(f) a person of Indian origin who has migrated from
Pakisian with the Intention of permanently scltling
m India;

Provided that a candidate belonging to categories (¢),
(d), (e) or (f) above shall be a person in whose
tavour o certificates of eligibility has been granied
by the (Government of lndia, and if he belongs to
cptegory (f) the certificate of ehgibility, will be
valid only for a gcrlod of one year from the date of
his appointment beyond which such a candidate will
be retamed in service subject to his having acquired
Indian citizenship;

Certificate of eligibility will not, however, be necessary in
the case of candidates belonging to any one of the following
calegories :——

(i) Persons who migrated to India from Pakistan
betore the nineteenth day of July 1948, and have
ordinarily been residing in India since then,

(ii) Persons who migrated 10 India from Pakistan on or
after the nineteenth day of July 1948, and have got
themselves registered as citizens of India under
Article 6 of the Constitution,

(iii) Non-eitizens in category (f) above who entered
service under the Government of India before the
commencement of the Constitution viz., 26th
January 1950, and who have continued in such
gervice since then. Any such person who re-enter-
ed or may re-enter such service with break after the
26th January, 1950, will however, require certificate
of eligibility in the usual way,

Provided further that candidates belonging to categories
(c), (d) and (e) above will not be eligible for
appointment to the Indian Foreign Service (B)-—
Grade VL

A caodidate in whose case a certificate of eligibility is
pecessary may be admitted 1o the examination and he may
also provisionally be appointed subject to tho necessary
cerlificate being granted in his favour by the Government.

4. No candidate who does not belong to a Scheduled
Caste or a Scheduled Tribe or is not a resident of the Union
Territory of Pondicherry or is not a resident of the Anduman
and Nicobar Islands or is not a resident of the Union Terri-
tory of Goa, Daman and Diu or is not n repatriate from
Ceyvlon, or is not a migrant from Kenya, Uganda and the
United Republic of Tanzania (formerly Tanganyika and
Zanzibar) shall be permitied to compete more than {wo times
at the examination, but this restriction is effective from the
examipation held in 1961.

Note 1.—For the purpose of this rule, a candidate shall
be deemed to have competed at the examinotion once for all
the Services/posts covered by the examination, if he com-
petes for wny one or more of the Services/posts.

Note 2—A candidate shall be deemed to have competed
at the examination if he actually appears in any one Or more
subjects.

5. (a) A candidate for this examination must have attained
the age of 18 years and must not have attained the ape of
21 years as on 1st January 1966, {.e, he must have been
born not ecarlier than 2nd January 1945, and not later than
1st January 1948.

(b) The upper age limit prescribed above is relaxable :—

(i) up to a maximum of five years if a candidate
belongs 10 a Scheduled Caste or a Scheduled Tribe;

(if) up to & maximum of flve years, if a candidate is a
resident of the Union Territory of Pondicherry and
has received education through the medium of
French at one stuge or another;

(iiii) up 1o n maximum of four yeary if a candidate is
a resident of the Andaman and Nicobar Islands;

(iv) up to a maximum of three years if a candidate is
un Indian citizen and is a repatriate from Ceylon;

(v) up to a maximum of three years if a candidate is a
resident of the Union Territory of Goa, Daman
and Diu:

(vi) up to a maximum of three yecars if a candidate is
a bona fide displaced person from FEast Pakistan
aland has migrated to India on or after 1st January

964;

(vil) up to a maximum of eight vears if a candidate
belongs to a Scheduled gaste or a Scheduled Tribe
and is also a bona fide displaced person from East
Pakistan and has migrated to India on or afler 1st
January 1964; and

(viii) up to a maximum of three years if a candidate
is of Indian origin and has migrated from Kenya,
Uganda and the United Republic of Tanzania
(formerly Tanganyiha and Zanzibar).

{(¢) The upper age limit will be relaxable up to the age
of 35 years in respect of persons who are employed as
Clerks in the various Departments/Offices of the Govern-
ment of India and have rendered not less than 3 years' con-
tinuous scrvice as Clerks on 1-1-1966 and continue to be so

employed.

Provided that the above age relaxation will not be
available to persons appointed as Clerks in the
Ministries/Departments and attached offices parti-
cipating in (i) Central Secretariat Clerical Service,
{it) Indian Foreign Service (B) and (iii) Railway
Board Secretariat Clericul Scrvice.

NoTe.—The candidature of a person, who is admitted to
the examination under the age concession wmentioned in
Rule 5(c) above, is liable to be cancelled, if, after sub~
mitting his application, he resigns from Service or his
services are terminated by his Dcpartment, either before or
after taking the cXamination. He will, however, continuc
10 be eligible if he is retrenched from the Service or post
after submitting his application,

(d) The upper age limit will also be relaxable up to 45
vears in respoct of Ex-Service Cletks and Service Clerks
during the last year of their Colour Service.

SAVE AS PROVIDED ABOVE, THE AGE LIMITS
PRESCRIBED CAN IN NO CASE BE RELAXED.

6. (1) Candidates who arc employed in or _under _the
Intelligence Bureau will be admitted, if otherwise eligible,
to compete for vacancies in the Intelligence Bureau only.

(ii) Candidates admitted to the examination under the
age concession provided in Rule 5(d) above will be admit-
ted, if otherwise cligible to complete for vacancies in the
Armed Torces Headquarters and Inter-Services Organisations
only.

(iii) All other candidates whether in Government service
or not, if otherwise eligible, will be admitted o compete for
vacancies in auil the Services/Offices recruitment to which is
made on the results of this examination.

7. Candidates must have passed one of the following
eXamipations or possess one of the following certificates :(—

(a) Matriculation Examination of any University in-
corporated by an Act of the Central or State Legis-
lature in India or an e¢xamination recognised by
such a University as equivalent to its Matriculation
Examination;

(b) An cxamination held by a State Education Board at
the end of the Secondary School Course for the
award of a School Leaving, Secondary School, High
School or any other Certificate which is accepted by
the Government of that State as equivalent to
Matriculation Certificate for entry into services;

(c) Cambridge School Certificate Examination (Senior
Cambridge);

(d) European High School Examination held by the
State Governments;

(e) Tenth Class Certificate from the Technical Higher
Secondary School of the Delhi Polytechnics
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(f) Tenth Class Certificate from a recognised Higher

Secondary School or from a recognised School
reparing students for the Indian School Certificate
xXamination;

\g) Junior examination of the Jamia Millia Jslamia
Delhi in the case of bona fide resident students of
the Jamia only;

(h) Bengal (Science) School Certificate;

(i) Final School Standard Examination of the National
Council of Education, Jadavpur, West Bengal (Since
inception);

{j) “Vinit" examination
Ahmedabud;

(k) tbe following French Examinations of Pondicherry;
(i) ‘Bievet Elementaire’ (il) ‘Brevet d° Enseigne-
ment Primarie de Langue Indienne’ (iii) ‘Brevet D
etudesa du Premier Cycle' (iv) ‘Brevet I’ Enseigne-
ment Primaire Superieur de Langue Indnennc" and
(v) ‘Brevet de Langue Indienne (Vernacular)';

(1) Pass in the 5th Year of ‘Lyceum’ a Portuguese
qualification in Goa, Daman and Diu;

(m) Tndian Army Special Certificate of Education;

(n) Higher Bducational Test of the Indian Navy;

(0) Advanced class (Indian Navy) Examination;

(p) Ceylon Senior School Certificate Examination;

(q) Certificate granted by the East Bengal Secondary
Bducation Board, Ducca;

(r) School Leaving Certificate Examination of the
Government of Nepal:

(s} Anglo-Vernacular School
(Burma);

(t) Burma High School Final Examination Certificate:

(u) Anglo-Vernacular High School Examination of the
Education Department, Burma (Pre-War);

(v) Post-War School Leaving Certificate of Burma;

of the Qujaral Vidyapith,

—t

Leaving Certificate

NoTe 1.-—1f exceptional cases the Union Public Service
Cominission may treat a candidate, who has not any of the
loregoing qualifications, as a qualified candidate, provided
that heo has passed examinations conducted by other institu-
tions,. the standard of which in the opinion of the Commis-
sion justifies his admission to the examination,

Note 2.—A candidate who has appeared at an examina-
tion the pussing of which would render him eligible to appear
al this examination but has not been informed of the result
may apply lor admission to this examination. A candidate
who iniends to appear at such a qualifying examination may
also apply provided the qualilying examinalion is completed
before the comumencemen{ of this exapunation. Such a can-
didate will be adnutted 10 the examination, if otherwise eligi-
ble, but the adrussion would be deemed to be provisional
and subject 10 canceuauon if he does nol produce proof of
having passed the examunalion, as soon as possible and in any
casc not later than two months after the commencement of
this examination,

8. (a) No maule candidate who has more than one wife
living or who having a spouse living, marries in any case In
which such marriage is void by reason of its taking place
during the life-time of such spouse, shall be eligible for
appowtiment to any of the Services/posls, appointments to
which arc made on the results of this competitive examina-
ton, unless the Government of Indwa, afier bemng satisfied,
that there are special grounds tor doing so, exempt any male
candidate from the operanon of this rule,

(b) No female candidate whose marriage is void by reason
of the husband having a wife living at the time of such
marriage or who has married a person who has a wile
hiving at the time of such marriage shall be eligible for
dappamtment to any of the Services/posts, appointments to
which are made on the results of this competitive examina-
lion, unless the Government of India, afier being satisfled
that threre are special grounds for doing so, exempt any
temale candidate from the operation of this rule,

9. A candidale already in Government Service, whether in
4 peruancnt of temporary capacity, must obtain prior per-
mission of the Head of the Department to uppear for the
Examination.

10. A candidate must be in good mental and bodily
health ard free from any physical defect likely to interferc
with the eflicient discharge ot his duties as an officer of the
Service. A candidate, who after such medica) examination,
us may be prescribed by the competent authority, is found
noi to satisty these requirements, will not be appointed. Only
such candidates as are likely t0 be considered for appoint-
ment will be medically examined.

11. The decision of the Commission as to the eligibility

or otherwise of a candidate for admission to the examipation
shall be final,

12. No candidaic will be admitted to thea examination

unless he holds o certificate of admission from the Commis-
sion.

13, Candidat'csvmust pay thc fee prescribed in Annexure I
to the ‘Comrmsamn’s Notice. No claim for a refund of the
fee will be entertuined except 1o the extemt stated in  that

Annexure, nor can the fce be held in reserve for any other
examination or selection,

14, Any attempt on the part of a candidate to obtain
suppori for his candidature by any means may disqualify.

15. A candidate who is or has been declared by the Com-
mission guilty of impersonation or of submiliing fabricated
documents or documents which have been tampered with or
ol making statements which are incorrect or false or of
suppressing material information or otherwise resorting to any
other irregular or improper means lor obtaining adoussion
(0 the examination, or of using or attempting to use unfair
means in the examunation hall or of misbehaviour in the
examinauon hall, may, in addition to rendering himself liable
W cramunul proseculon,

\a) be debarred permanently or for a specified period :—

(i) by the Commission, lTom admission to any
eXamEnon or appedrance at  any interview
held by ithe Comuussion for seclecuon of can-
didates; and

(ii) by the Ceniral Government {from employment
under them;

(b) be liable to disciplinary action under the
priate rules, if he is already in service
Governmeat,

16. Reservauons will be made for candidates belonging to
the Scheduled Castes and Scheduled Tribes im  respect of
vacancies as may be fxed by the Goveroment of lndia.

Scheduled Castes/Tribes means any of the Casies/Tribes
mentioned In the Scheduled Castes/Tribes Lists (Modifica-
tion) Order, 1956, read with Scheduled Castes and Sche-
duled 1Tribes Orders (Amendment) Act, [956, the Constitu-
tion (Jammu and Kashmir) Scheduled Castes Order, 1956,
the Consttution (Andaman and MNicobar lslands) Scheduled
‘Irbes Order, 1959, the Constutution (Dadra and Nagar
Haveli) Scheduled Castes Order, 1962, the Constitution
(Dadra and Nagar Haveli) Scheduled Tribes Order, 1962 and
the Coostitution (Pondicherryy Scheduled Casles Order,
1964,

appro-
under

17. After the examination, the candidates will be arranged
by the Commission in the order of merit as disclosed by the
speregate marks finally awarded to each candidate; and in
that order so many candidales as arc found by the Commis-
sion in their discrction lo be  qualified by the examination
shall be recommended for appoin men( up to the number of
unreserved vacancies decided to be filled on the results of
the examination,

Provided ihat any candidate belonging to the Scheduled
Cusles or the Scheduled Tribes who though not
qualified by the standard prescribed by the Commis-
sion for any Service/post, is dcclared by them to be
suitable for appointment thereto with due regard to
the mainienance of eficiency of administration, shall
be recommended for appointment to vacancies
reserved for members of the Scheduled Castes and
the Scheduled Tribes, as the case may be, in that
Service/post.

Note 1 —Due consideration will be given to the preferences
expressed by a candidate at the timg of his application (c.f.
Col. 28 of the application form), but a candidate may be
ﬁsals:'igncd to any Service/post for which the examination is
1=1{y Y

Nore 2.—The form and manner of communication of the
result of the examination to individual candidates shall be
decided by the Commission in their discretion, and the Com-
misgion will not enter into correspondence with them regard-
ing the result,

18. Success in the examination confers no right to appoint-
ment, vnless Government are satisfied, after such enquiry as
may be considered necessary, that the candidate is suitable
in all respect for appointment to the Service/post.

19. All appointments on the results of this examination
shall be subject 10 the condition that unless a candidate has
already passed one of the periodical ewriting tests In
English or Hindl held by the Union Public Servica Commis-
sion, he/she shall pass such a test at a minimum speed of 30
words in English or 25 words in Hindi per minute within a
period of one year from the date of appointmeni, falling
which no annual increment(s) shall be alfowed to him/her
uptil he/she has passed the said test,

If any candidate does not pass the said typewriting test
within the period of probation, his/her services shall be liable
to be terminated,

NoTeE—A candidate appointed on the results of the exami-
nation, who has already passed the Unlon Public Service
Commisgion’s typewriting test or who passes it within a
period of 6 months from the date of his/her appointment
will be granted the first increment after 6 months instcad of
after one ycar's service. This will, however, be absorbed in
the subsequent regular increments.

20. Conditions of service relating to the Services/posts to
which recruitment is being made through the examination are
briefly stated in Appendix II.

K. THYAGARATJAN, Under Secy.
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APPENDIX 1

1, The subjects of the examipation, the time allowed and
the maximum marks for each subject will be as follows :—

Subject Muaximum Time
marks allowea
(i) General English & Short Essay
(a) Short Essay 1007
300 3 hours
(b) General English 200
(ii) General Knowledge including
GGeoyraphy of India 100 2 hours

2. The syllabus tor the examipation will be as shown 1;1
the attached Schedule,

3. Candidates are allowed the option to answer item (a)
of paper (1), and paper (i) either in Hindi or in English.
ltem (b) of paper (i) must be answered in English by all
candidates.

NoTe 1.——The option will be for a complete paper and
uot tor different questions in the same paper.

Nore 2.—Candidares desirous of exercising the option to
answer the aforesaid papers in HMindi should indicate their
intention 10 do so clearly in Column 7 of the application
form, Otherwise it would be presumed that they would
answer the papers in English.

4, Candidates must write the papers in their own hand, In
no circumsances will they be allowed the help of a scribe to
write down answers for them.

. 5. The Commission have discretion to fix qualifying marks
in any or all subjects at the examination,

6. From the marks assigned to candidates in each subject,
such deduction will be made as the Commission may consider
necessary in order to ensure that no credit is allowed for
merely superficial knowledge,

7. Deduction up to 5 per cent, of the maximum marks tor
the written subjects will be made for illegible handwriting.

8. Credit will be given for orderly, effective and exact
expression, combined with due economy of words in all
subjects of the examination.

SCHEDULE
SYLLABUS OF THE EXAMINATION
General English and Short Essoy

(a) Short Essay—An essay to be written on one of
the several specified subjects.

(b) General English—Candidates will be tested in the

following ;—

(1) Drafting;

(2) Piecis writing;

?3) Applied Grammar;

4) Proof correcting; and

(5) Elementary tabulation (To test candidates’
ability in the art of compiling, arranging and
presenting data in a tabular form).

General Knowledge including Geography of India

Knowledge of current events and of such matters of
everyday observation und experience in their scientific aspects
as may be expected of an educated person who has not made
a special study of any scientific subject. The paper will in-
clude questions on Geography of India,

APPENDIX I

Brief particulars relating to the Services/posts to which
recruiiment is being made through this Examination.
A. Ceuntral Secretarlar Clerical Service
The Central Secretariat Clerical Service has two grades as
follows ;—
(i) Upper Division Grade :—Rs, 130—5—160—8-—200
—EB-—8—-256—ER—-8—280.
(ii) Lower Division Grade ;:—Rs, 110—3—131—4-—155
—EB--4—175—-5—180.

2. Persons recruited to the Lower Division Grade will be
on probation for a period of twe years during which they
will undergo such training and pass such departmental tests
as may be prescribed by Government. Failure to show
sufficient progress in the course of training or to pass the
tests may result in the dischurge of the probationer from
service,

3. On the conclusion of the period of probation, Govern-
ment may confirm the clerk on probation or, if his work or
conduct has, in the opinion of GGovernment, been unsatisfac-
tory, he may either be discharged from service or his period
of probation may be extended for such further period as
Government may think fit,

4. Persops recruited to the Lower Division Grade will be
posted to one of the Ministries/Offices participating in  the
Central Secretariat Clerical Service Scheme. They may, how-
ever, at any time be transferred to any other Minist or
Office, participating in the Central Secretariat Clerical
Service,

5. Persons recruited to the Lower Division Grade will be
eligible for promotion to the Upper Division Grade in

accordance with the rules in force from time to time ip this
behalf.

6. Persons recruited to the Lower Division Grade of the
Central Secrotariat Clerical Services in pursuance of their
option for that Service will not, after such appointment, have
any claim for transfer or appointment to the Indian Forelgn
Service (B) or the Railway Doard Secretariat Clorical
Servige.

B. Railway Board Secretariat Clerical Service

(a) The service conditions of Lower Division Clerks
employed in the Minjstry of Railways so far as recruitment,
tramning, promotion etc, are concerned are regulated by the
Railwuy Board Secretariat Clerical Service eorpanisation
and Reinforcement Scheme which is on the lines of Central
Secrotariat Clerical Service Scheme.

_(b) The Railway Board Sccretariat Clerical Service con-
sists of the following two grades :—
(i) Grade 1 (Upper Division) Rs. 130—5—160—8-—
200—EB—8--256—EB—8-—280,
(ii) Grade II (Lower Division) Rs. 110--3—131—4—
155—EB—4-]175—5—180.

_ Direct recrultment is made in Grade IT only. The posts
in Grade I are filled by promotion from amongst Grado 1L
Clerks—&80% by promotion on the basis of scmiority subject
to the rejection of the unflt and 20% on the basis of com-
petitive examination,
~ (c) The Railway Board Secretariat Clerical Service is con-
fined to the Ministry of Railways and the staff are not liable
o transfer to other Ministrics as in the Central Scoretariat
Clerical Service.

(d) Oflicers of the Railway Board Secretariar  Clerical
Serviee recruited under these rules—

(i) will be cligible for pensionary bencfits; and

(1i) shall subscribe to the mon-contributory Stita Rail-
way Provident Fund under the rules of thar fund
as are applicable to Railway servanis appeinled on
the date they join service.

(¢) The staft employed in the Ministry of Railways are
entitled to the privilege of passes and privilege ticket orders
on the same scale as are admissible to other Railway staff.

(f) As repards leave and other conditions of service, staff
included in the Railway Beard's Secretariat Clerical Service
are treated in the same way as other Railway staff but in
the matter of medical facilities they will be govern:d by the
rules applicable to other Central Government emnloyces
headquartered at Wew Delhi.

C. Indlan Forcign Service (B)-—Grade VI

The scale of pay:—Rs. 110—3—131—4 155—EB-—4—
175—5—180.

2. Officers appointed 0 Grade VI of the Indian Fo-eign
Service (B), when posted abroad, will be eligible for =ich
allowances and free furnished accommodation as adaissible
to that grade of 1.F.8. (B) officers from time to time,

3. Candidates appointed to the Indian Foreign Service (B)
on the results of this exemination will be liable to serve in
any post cither at Headquarters, anywhere in India or abroad
to which thcy may be posted by the Controlling Authc:ity.

4, The conditions for appointment, confimation aad
Seniority in the Service will be governed by the relevant pro-
visions of the [FS (PLCA etc.) Rules and also by any other
rules or orders which the government may hereafter make.

D. Armed Forces Headquarters Clerical Cadre

The posts of Lower Divislon Clerk are non-gazetted (Class
ITT—Ministerial) temporary posts in A F.H.Q. clencal cadre
which 1s confined to Armed Forces Headquarters -and Inter
Service Organisations. The cadre has at present three grzdz:
us follows :—

Assistant—Rs. 210—10—270—15—~300—EB- 15— 450—
EB—20—530.

Upper Division Clerk—Rs. [30—5-—160—8—200—"B—
&—256—FRB—B8-—280.

Lower Division Clerk—-Rs, 110—3-—131—4—155—-EB—
—4.175—5—180.

2. Lower Division Clecks will be eligible for confirmation
and promotion in accordance with the rules in force {from
time to time.

3. Lower Division Clerks recruited in AFHQ will be genc-
rally posted to one of the Services HQ/Inter-Service Organi-
sations located in Delhi/New Delhi. They will, however,
also be liable to be posted anywhere within India in the
public interest, ]

4. Leave, Medical aid and other conditions of service will
be the same as applicable to other Ministerial staff employed
in AFHQ and Inter-Service Organisations.

E. Department of Parllamentary Affairs. 1 )
The scale of pay for the post of Lower Division Clerk in
the Department is Rs. 110—3—131—4—155—FEB—4—175—
5—180.
Candidates appointed to the Service by selection through
the Competitive examination shall be on probation for &
period of two years.
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DEPARTMENT OF SOCIAL SECURITY

RESOLUTION
New Delhi-11, the 16th November 1965

No. 24/12/65-SCT.11{(B)~—The Government ol India are
pleased to cxtend the tenure of the Cominitice on Customary
Rights to Scavenging, coustituted in their Resolution No,
22/5/64-SCT.III(B), dated the 23rd April 1965, to examine
the question of abolition of cusiomary righls to scaven%‘ing
{for a further period of six mouths with effcct from the 3rd
October 1965.

ORDER

OrpereD that a copy of the above Resolution be published

in the Gazette of India for general information,

S. C. SEN GUPTA, Jt. Secy.

MINISTRY OF FINANCE
(Department of Revenue)
New Delhi, the 27th November 1965
Na. 31/12/65-Ad.II[-B.—The President is  pleased to
decide that the following words should be added at the end
of clause (g) of the Ministry of Finance (Department of
Revenue)’s Natification No. 12/139/59-Ad.1II-B dated the
5th November, 1962, Published in Part J, Section 1 of the
Gazette of India Extra-ordinary dated the 5th November,
1962 :—
*, or till the remarriage of the widow, whichever is
earlior”,
. 2. These orders shall be deemed to have effect from the
fifth day of November, in the vyear one thousand, nine
hundred and sixty two.
T. C. SETH, It. Secy.

(Department of Economic Affairs)
New Delhl, the 15th November 1965

No. F. 4(29)-W&M/65—The Central Government here-
by makes the following further amendment to the Ministry
of Firance Notification No. F. 4(29)-W&M/65, dated the

19th October 1965, relating to the issue of the National
Defence Gold Bonds, 1980, namecly :—

In the said Notification, in paragraphs 6 and 9, for the
words “paragraph 3(¢)” therein, the words “paragraph
3(b)" shall be substituted.

By order of the President,
A, R. SHIRALL, 1t. Sccy.

MINISTRY OF INDUSTRY & SUPPLY
(Department of Supply and Technical Development)

RESOLUTION
New Delhi, the 8th November 1965

No, 21(8)/65/V.—The Govcrnment of India in the
Ministry of Industry and Supply, Dcpartment of Supply &
Technical Development, appointed on the 12th August 1964,
a Study Team to examine the organization, structure,
mothods of work end procedures of the Directorate General
of Technical Development, pariicularly with a view to locat-
ing the points at which delays occur, where bottlenecks exist
and where administrative failures are possible, and to suggest
measures for improvement so that opportunities for corrup-
tion are eliminated.

2, The Study Team submitted Part I of its Report on the
11th June 1965.

3. The recommendations of the Study Team which have
so far been considered and the decisions of the Government
thereon are set out in the Annexure. Decisions of Govern-
ment on the remaining recommendations will be announced
later. -

4, Government wish to place on record their appreciation
of the valuable work done by the Study Team.

ORDER
OrpeEReD that a copy of the Resolution bs communicated
to all concerned.
OrDERED also that the Resolution be published in the
Gazette of India for general information,

T. SWAMINATHAN, Secy.

ANNEXURE

Sl. No. ﬁccommendation gf‘_thc Stuci;_'rcam

Decision of Government

I. Allocation of Forelgn Exchange

1. The present varying patterns of unil-wise allocation in
the differcnt Directoratcs should be replaced by the basis
sot ont in the Report. Jf any change i3 made in the basis,
it should be made known to the Industry.

IL Import of raw-materials, components and spare-parts by
DGTD borne undertakings

2, 'To facilitate the handling of the large volume of corres-
pondence and for easy identification of sponsoring directo-
rates a system of allotting code numbers to industrial under-
takings related to the end-products should be introduced. The
undertakings should be required to quote this code number
on all import applications and other correspondence with
the D.G.T.D.

3. A revised form of application has been suggested.

4. The application should be submitted in duplicate. It must
?e accompanied by three copies of the list of goods applied
or.

. 5. Tt should be impressed on undertakings that applica-
tions should be submitted after verv careful considerntion so
as to avoid subsequent requests for changes or additions.

6. The last date to be prescribed In the Red Book shomld
be the date by which an apvlication should reach the DGTD.
It should be for the DGTD to condone delay in Individual
cases, and if a late avplication is forwarded by the DGTD
with their recommendations, the CCI&F shonld presume
that the dclay has been condoned. Tt should, however. be
ensured that the delay in an individual case is condoned
only by an officer authorised to do so in the DGTD'
Organization,

. 7. Tn each Directorate, applications should be rogistered
industry-wise in chronological order and taken up for pro-
cessing in the same chronological order.

& For scrutiny of treasurv challans received with the
applications. the CCT&E should Tocate a cell in the DGTD,
All applications received without treasury challans ot with
inadcquate treasurv challans should be immediately returned.

9. An acknowledgement-crm-deficiency  card  should he
sent o the applicant within 7 days of the receipt of the
applicaftion,

10. 'The intcrval between the receint of applications and
the receipt of foreign exchuange should be utilised in carrving
out technical scrutiny from the point of view of essentality.
Tndigenovs availability and other aspects. and. where neces-
saty. calling for additional information/clarification from the
partv concerned, and for working out the undertakines’
entitlements, Clarification from a party should be sought
for in one lot and piece-meal references shonld be avoided.

Accepted.

Accepted.

Accepted.

Accepted subject to the modification that seven copies of
the list of goods applied for should be furnished.

Acceptad.

Accepted.

Accepted.

Accepted.

Accepted.

Accepted.
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Sh. No. Recommendation of the Study Team

Decision of Government

11. It should be impressed upon the undertakings that
they should furnish complete monthly production returns
regulurly failing which their import applications are liable to
remain unsponsored,

12, “The Hand Book of Indigenous Manufacturers” should
normally be brought out at the same time as CCI&E’s Red
Book and kept up-to-date by issuing quarterly supplements.

13. The policy formulated in the Red Book regarding indi-
genous clearance in respect of raw-materals and components
should not normally be changed during the licensing period.

14. The necessity of requiring a party to produce non-
availability certificates from indigenous manufacturers should
be dispensed with,

15. In the case of small-scale sector, the import policy
should provide only for two categories of items, namely,
“banned” and “open” and the restricled category may be
dispensed with. In the case of large-scale sector, however,
the restricted category should be continued on a realisie basis
but, where quantitative restrictions are imposed, they should
be applied uniformally to all undertakings in the same
industry.

16. The DGTD should forward their recommendation to
the CCI&XE with a covering letter, It should invarlably be
accompanied by an attested copy of the list of poods recom-
mended for import.

17. If CCI&E requires a falr copy of the list of goods, he
should obtain it direct from the applicant and attest it in his
own office without requiring the party to route it again
through the IDGTD for attestation.

18. A copy of the covering letter of recommendations,
together with an attested copy of the list of goods recom-
mended for import, should be endorsed simultaneously to the
applican: for advance information (without any commitment).

19. A time-table has been proposed for the disposal of the
applicalions,

20. The Import Cell should watch the disposal of applica-
tions und should bring such applications as are not disposed
of within the prescribed time-limit to the notica of the
Industrial Adviser toncerned.

21. The CCI&E may issue only one licence to an under-
taking in respect of one industry but the allocation for raw-
materials and components and the allocation for spare-parts
should be shown separately. Any diversion from the alloca-
tion for spares for the import of raw-maierials and compo-
nents should not be permitted.

22. Flexibility up to 25% should be allowed for importing
those items of raw-materials and components for which quan-
titative limiry have been imposed, subject to the overall
value of the liccnce. A licensee shou]ld also be allowed to
utilise up to 25% of the value of the licence for the import
of permissible spares and small tools not indicated in the
licence. Within this 25%, up to 5% or Rs. 2,500 which-
ever is less, may be allowed to be utilised for the impert of
even the spares which are not otherwise permissible but
which are not banned and are required for servicing, main-
tenance or replacement of the plant.

23. Only in cases in which the recommendation of the
DGTD has not been entirely implemented, CCI&E should
endorse a copy of the licence issued to a party to the DGTD
indicating the reasons for the variation,

24. The present concession in respect of licences up to the
value of Rs. 5,000 being permitted to be utilised in one lot
at any time during the period of validity should be continued.

25. A licensee should be allowed to place orders and make
commitment up to 75% of the face value of the licence even
in the first half-year and in advance of the second half
year's allocation, subject to the condition that not more than
50% of the total licence value shall be paid in the first
half-year.

26. The holders of licences between the value of Rs. 5,001
anid Rs. 15,000 may be allowed the benefit of annual licens-
ing withoul the necessity of any endorsement during the
second half-year and also the concession of being able to
commit the full of the licence at any time subject, however,
to the payment during the first half-year being limited to
50% of the value of the licence.

27. In the cases of licences exceeding Rs. 15,000 but not
exceeding Rs. 30,000 the licensees should be permitted to
place orders up to the value of Rs. 15,000 in one lot subject
to the conditlon that payment in first half-year will not exceed
50% of the value of the licence. Also, any cut which might
have to be imposed on such licences in the second half-year
should not result in the total value of the licence being
reduced below Rs, 1,5000.

Accepted.

Accepted.

Accepted.

Accepted.

Accepted.

Accepted.

Accepted.

Accepted subject to the modification that the reasons for
not recommending the import of any item fully or partially
need not be communicated 1o the applicant.

Accepted.

Accepted.

Accepted.

Accepted subject to modifications—

(i) Flexibility up to 25% in respect of items for which
quantitative limits have been imposed would be
operative only within the allocation for raw-mate-
rials and components and not with reference to
overall value of the licence.

(ii) The concession regarding the utilization of 25%
of the value of licence for the import of permissible
spares and small tools not indicated in the licence
would alse be operative only in respect of the
allocation for raw-materials and components and
not the overall value of the licence.

Accepted.

Recommendations 24 to 28 accepted subject to the condi-
tion that if any exceptional clrcumstances affecting the
availability of foreign exchange develop then the implementa-
tion of these recommendations will be subject to such special
instructions as might be issued on the occasion.

Do.

Do.
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51, No. Recommendation of the Study Team

Decision of Qovernment

28, The aliocation made to small value licence holders
should be considered as the first charge on the total amount
g{ hEo,r\:,ign exchange allocated to the DGTD during the gsecond

alf-year.

29. The present practice obtaining in certain directorates
of intimating wnit-wise allocation to the applicants in advance
of the application itself should be discontinued.

30. Where an undertaking has already made the pecessary
commitment or opened a letter of credit but due to some
reason the delivery period falls outside the validity period of
the licence, revalidation in such cases should be left to the
CCI&E alone and no consultation with the DGTD should be
necessary but in other cases the DGTD should be consulted
before licences are revalidated.

3]. In the case of requirement of workshops etc,, cove
moro thap one article of manufacture, the D.G. or the D
should indicate the dircctorate which should handle a parti-
cular application,

32. Policy cards which are sent to the CCI&E should be
prepared only in respect of those jtems for which a change
in the import policy is considered necessary by the DGTD.

33, Where materials are released by the State Trading
Corporation etc, on the recommendation of the DGTD, a
copy of the latter’s recommendation should be endorsed to
the applicant also,

34. A system of carrying out ex-post-facto scrutiny of
import cases should be introduced and, for this purp A
scparate cell should be created under a suitable t cal
officer working directly under the control and guldance of
the Director General.

35. Where discretion is exercised, the reasons for doing so
should be recorded in brief in the flle itself.

II. Import of Capital Goods
DGTD-borne units

36. A revised form of application has been suggested.

37. An undertaking should be required to submit an appli-
cation in duplicate only but it should be accompanied
seven copies of the list of goods applied for import,

38. The lication should be submitted to the CCI&E
through thoB%G

39. Applications from the existing units for replacement/
bala modernization equipment should be restricted to
ouo application ir a half year except that the applications to
meet emergent situations like breakdowns or in response to
specific credits may be permitted at any time.

40. The sponsoring directorates should scrutinise the appll-
cations with the help of g check-list maintained for
purpose.

41. An acknowledgement-cum-deficiency card should be
sent to the applicant within' 7 days, of the receipt of the
application.

42. The question of indigenous clearance should bae
examined only in respect of those items where essentiality
has been certified, WPerc a Devclopment Officer finds any
difliculty in disposing of a reference, he should imme-
diately obtain the order of the Industrial Adviser. It should
be made mandatory for sponsoring directorates to place all
applications which are not cleared from indigenous angle
within the prescribed time-limit before the Industrial
Advigers’ Committee which should take a final decision.

43, Where itemy are indigenously available but are not
already covered by the Hand-book of Indigenous Manufac-
turers, the names of the indigenous manufacturers should be
indicated by the DGTD alongwith their recommendations.

44, Suitabls delegation of powers should be made within
the organization for dealing with the applications for the
import of capital goods.

45. The recommendations made by the DGTD should
invariably be accompanied by an attested copy of the list of
items to be allowed for import.

46. While making their recommendations, the DQTD
should simultaneously inform the party givmg list of recom-
mendations made indicating items not considered essential
or those not cleared from indigenous angle.

47. A time-table for the handling of applications within a
range of 15 to 31 days has been recommended.

48. The Import Cell should keep a watch on the disposal
of these applications within the prescribed time-limit.
Non-D.G.T.D. borne units

49. In the cass of small-scale industries, Development
er should obtain package clearance from indi-
genous angle from the DGTD at the commencement of the

Recommendations 24 to 28 accepted subject to the condi-
tion that if ahy exceptional circumstances affecting the
availability of foreign exchange development, then the
implementation of thess recommendations will be subject to
such special instructions as might be issued on the occasion.

Accepted.

Accepted,

Accepted.

Accepted.

Accepted.

Accepted in principle subject to the actual details of the
staff required being worked out.

Accepted.

Accepted.
Accepted.

Accepted.

Accepted.

Accepted.

Accepted.

Accepted.

Accepted.

Accepted.

Accepted.

Accepted.

Accepted.

Accepted.

Accepted.
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51, No, Recommendation of the Study Team

licensing period and thercafter he should clear the individual
applications himself conmsulting the DGTD only where the
package clearance does not cover the particular jtem.

30, In the case of non-DGTD borne units, the Import Cell
will play a positive sponsoring role apalogus to that of
sponsoring directorate for the DGTD borne umits.

51. In the case of small-scale industries, the Development
Commissioner should inform the individual applicant that
his application has been forwarded to the CCI&E and give
the list of the rccommendations made, In the case of other
sponsoring directorates, the DGTD should forward the
recommendations accompanied by an attestted list of cleared
items direct to the CCI&E with a copy to the sponsoring
authority who would be responsible for informing the
applicant.

Miscellaneous

52. Indigenous clearance in the case of capital goods
should be valid for a period of on¢ year. :

53. The DGTD should equip themselves with up-to-date
information regarding the international prices of capital
goods,

54, Where a party has placed an order and entered into
commitment within the period of validity of the licence,
rovalidation may be allowed by the CCI&E but in other cases.
the DGTD should be consulted,

55. While applications for minor amendments to the
licence should be sent to the CCI&E, applications involving
amendments in value or description of goods should be made
to .the CCI&E through the sponsoring authoritles concerned,

IV. Universities, educational, scientific und medical institution
and municipalities.

56, In regard to operational and mainténance stores
required by these organizations, there should be only two
lists—(a) {ist of open items without any restrictions and
(b) list of banned items,

57. As regards the import of scientific equipment and
apparatus and other capital goods, these organizations should
continue to obtain indigenous clearance from the D.G.T.D.

58. It should be the responsibility of the Import Cell to
keep a watch on the applications from these organizations
and to ensure that they are disposed of within 15 days.

V. General

59. A number of improvements have been ﬁugﬁesped n
drill followed in the organization for dealing with the import

applications.

Decision of Government

Accepted.

Accepted.

Accepted with the modification that CCI&E would
check up at the time of the issue of g licence for the import
of capital goods that the indigenous clearance given by the
DGTD is not more than one year old.

Accepted in principle. The Study Team would be
requested 10 examine the question of the establishment of a
machinery for the collection of this informgtipn,

Accepted.

Accepted.

Accepted with modification that these organizations should
be allowed to import operational end maintenance stores
which are not included in the banned list after they have
Batlsﬁe(li themselves that the stores are not available indi-
genously,

Accepted.

Accepted.

Accepted,

(Department of Industry)

CORRIGENDUM
New Delhi, the 19th November 1965
No. LEI{A)-3(4)/64—In this Mipistry's Resolution No.
LEI(A)-3(4)/64 dated the 17th September 1965, published
in Gazette of India, Part I, Section 1, dated Octlober 2, 1965,

(ASVINA 10, 1887), for existing entry at No. 2(10) in Col.
2 at page 546 of the Gazctte, the following may be read :—

*“10. Shri M. Panikkar,

M/s Mahindra Engg. Co. Ltd,,

5, Hide Road,

Calcutta-43."

ORDER

ED that a copy of the Corrigendum be communicated
to (zljlnxcpénccmcd and )t’hat. it be published in the Gazette of
India for general information.

P. M. NAYAK, Jt. Secy.

MINISTRY OF EDUCATION

RESOLUTION
New Delhi, the 4th November 1965

No. F. 1-12/65-H.1.—In supersession of this Ministry's
Reﬁooluﬁon No, F. 1-12/56-H]1, dated the 4th Tuly, 1957, as
amended by Resolution No. F. 1-4/59-H.I, dated the 16th
October 1959, and No, F. 1-3/62-H.I dated the 19th Decem-
ber 1962, it is hereby resolved that with effect from the 1st
November 1965, the composition apd functions of the Hindi

Shikasha Samiti shall be as follows :—

1. Composition
(i) Chairmdn, Minister of Bducation.

(ii) Vice-Chairman, Minister Incharge of the Languages
Division in the Ministry of Education.

(ili) One r%r&:sa_:ntativo cach of the State Governments
and Administrations of Union Territories who shall
be an Officer not below the rank of Director of
Education.

(iv) Four members from the Lok Sabha to be nominated
by the Speaker.

(v) Two members from the Rajya Sabha to be nominated
by its Chairman.

(vi) Five representatives of the leading Voluntary Hindi
Organisations to be nominated by the Govermment
of India.

(vii) Five prominent workers interested in the cause of
propagation of Hindi to be nominated by the Govemn-
ment of India.

(viii) Jolnt Secretary/Joint Educational Adviser jncharge
of the Languages Division in the Ministry of Educa-
tion.

(ix) Chairman, Commission for Scientific and Tecnnical
Terminology.

(x) Director, Central Hindl Directorate.

(xi) One representative of the Ministry of Home Affalrs.

(xii) Chairman, Kendriya Hindi Shikshana Mandal, Agra.

(xiii) Deputy. Secretary/Deputy Educational Adviser in-
charge of Languages Division in the Ministry of
Education—Secretary. )

2. Tenure

The tenure of the officlal and non-official members of the
Samiti shall be 3 years calculated from the 1st January of
the year in which the appointment 1s made provided that

(i) a member nominated under sub-clauses 1(lv), 1(v)
and 1(xii) shall cease to be a member of the Samiti,
as soon a8 he ceases to be a Member of Parliament,
Chairman of the Kendriva Hindi Shikshana Mandal,
Agra, as the case may be;

(ii) the ex-officilo members of the Samiti shall continue
as members so long as they hold the office by virtue
of which they are members of the Samiti;
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(iii} other nominated members shall hold office during
the pleasurs of the Government of India; and

(iv) if a vacancy arises on the Samiti due 1o resignation,
death etc. of a member, the member appointed 1n
that vacancy shall hold office for the residue of the
tenure of three years,

3. Functions
The Samiti shall advise the Government of India on :

(i) matters of policy pertaining to the propagation and
development of Hindi in the country;

(ii) patterns of Hindi education at different levels,
standardisation of syllabi and co-ordination of
courses of study in Hindj including courses of Hindi
Teachers Training Institute, qualifications of Hindi
teachers and arrangements for training of Hindi
teachers for non-Hindi speaking States;

(iii) methods to be adopted for improvement of the
Hindi Teachers’ Training Colleges opened in the
various non-Hindi speaing States with the assistance
of the Central Government;

(iv) recognition of Hindi examinations conducted by the
various Voluntary Hindi Organisations in the
country;

(v) co-ordination of the activitics of the various official
and non-official organisations working for the pro-

pagation of Hindi in the non-Hindi speaking States;
and

(vi) selection of Hindi books for frec distribution to
school, college and public libraries in the non-Hindi
speaking States,

4, Standing Committees of the Samili

In order to enable the Samiti to dischargc its various
functions effectively, it may appoint some Standing Com-

mittees for specific purposes, of which the following three are
essential :

(1) Standing Committes for development of Hindi:
(ii) Standing Committee for propagation of Hindi: and

(iii) Standing Committee for Hindi teaching and Exami-
nations,

The Standing Committees shall ordinarily consist of not
more than 7 members to be nominated by the Chairman.
The Committees shall, however, have the power of co-opting
persons, who are e¢ither members or even non-members of

the Samiti. but possess specialist knowledge and  experience
of the problems,

ORDER

ORrpERED that a copy of this Resolution be communicated to
all State Governments and Union Administrations, Prime
Minister's Secretariat, Department of Parliamentary Affairs,
Lok Sabha, Rajya Sabha Secretariats, Planning Commission,
President’s Secretariat and all Ministries and artments of
the Government of India.

ORDERED also that the Resolulior be published in  the
Gazette of India for general information,

R. S. CHITKARA, Dy. Educational Adviser.

MINISTRY OF LABOUR AND EMPLOYMENT
RESOLUTION
New Delhl, the 16th November 1965

No. WB-7(2)/65.—The Government of India have decided
to set up a Second Wage Board for the Sugar Industry to
consider the question of a further revision of the wage struc-
ture in the industry. While making its recommendations, the
Wage Board shall keep in view the following :—

(i) The recommendations of the first Wage Board for
the Sugar Industry, constituted by the Government
of India by their Resolution No. -7(2)/57 dated
the 26th December 1957, and Government decisions
thereon as published in Resolution No, WB-7(30)/60
dated the 23rd February 1961;

(il) The principles of fair wages ay set forth in the
Report of the Committee on Fair Wages;

(iii) The needs of the industry in a developing economy
including the need for maintaining and promoting
cxports;

(iv) Special features of the sugar industry;
(v) The requirements of social justice;
(vl) The need for adjusting wage differentials in such a

manner as to provide incentive to workers for
advancing their skill; and

(vil) The desirability of extending the system of payment
by results.
Explanation

In applying the system of payment by results the Board
shall keep in view the need for fixing a minimum (fall-back
wage) and also to safeguard against over-work undue
speed.

2. The composition of the Board shall be as follows :—

Chairman
Shri K. Bhimasankaram.

Independent Members
Shri R. 5. Panjhazari, M.P.
Prof. D, V. Ramana.

Members representing employers
Shri V. V. Ramana.
Shri S. S. Kanoria.

Members representing workers
Shri Kashi Nath Pandey, M.P,
Shri Brij Kishore Shastri.

3. The headqnarters of the Board will be located at
Hyderabad. The correspondence intended for the Board shall
be addressed to the Chairman, Second Central Wage Board
f(oAr PS;lgar Industry, 3-6-713, Himayatnagar, Hyderabad-29

ORDER

OrpeREp that a copy of the Resolution be cormmunicated
to all concerned;

ORDERED also that the Resolution be published in the
Gazette of India for general information.

R. L. MEHTA, Addl. Secy.
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